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ORDER

PER Ms. MADHUMITA ROY - JM:

The instant appeal filed at the behest of the Reneis
directed against the order dated 04.09.2023 pabgetthe National
Faceless Appeal Centre (NFAC), Delhi, arising out the

assessment order passed by the ITO, Ward-1(2)(23dodara



ITA No 876/Ahd/2023 (ITO vs. Raj
Concrete) A.Y.— 2015-16 -2-

under Section 143(3) of the Income Tax Act, 196herginafter

referred to as ‘the Act’) for Assessment Year 20U&-

2. At the time of hearing of the instant appeal,. L@ounsel
appearing for the assessee submitted before usttteatax effect
of the matter is Rs.1,35,00,000/- and therefore, alppeal filed by
the Revenue is hit by recently issued CBDT Circuo.17 of
2019 dated 08/08/2019 revising the previous thrédghigertaining
to tax effects. As per aforesaid Circular, all derg appeals filed
by Revenue are liable to be dismissed as a meaBureeducing
litigation where the tax effect does not exceed theescribed
monetary limit which is now revised at Rs.50 Lakhsln the
instant case, the tax effect on the disputed isswmsed by the
Revenue is stated to be not exceeding Rs.50 laktts therefore

appeal of the Revenue is required to be dismigseldmine.

3. The Learned DR for the Revenue fairly admittedet
applicability of the CBDT Circular No. 17 of 201®%ccordingly,
appeal of the Revenue is dismissed as not mainbdenaHowever,

it will be open to the Revenue to seek restoratodnts appeal on
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showing inapplicability of the aforesaid CBDT Cidau in any

manner.
4. In the result, the appeal of the Revenue is dssed.
| This Order pronounced on 23/02/2024
Sd/- Sd/-

(WASEEM AHMED) (MADHUMITA RQOY)
ACCOUNTANT MEMBER JUDICIAL MEMBER
Ahmedabad; Dated 23/02/2024
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